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Action Taken Report in light of the order dated
28/11/2022 issued by the Hon'ble National Green Tribunal
(NGT), Principal Bench (PB), New Delhi in O. A. No.
167/2022 in the matter of Dilip Kumar & Ors. Versus
State of Jharkhand & Ors.

l.In light of the order dated 28/11/2022 issued by the

Hon'ble National Green Tribunal (NGT), Principal Bench

(PB), New Delhi in O. A. No. O. A. No. 167/2022 in the

matter of Dilip Kumar & Ors. Versus State of Jharkhand

& Ors. the Regional Officer, JSPCB Regional Office - Cum

Laboratory, Dumka has inspected the Dumka Goods

Shed on 22/02/2023 and has sent the Current

Inspection Report vide Letter No. 601 dated 24 /02/2023.

The details of which is as follows:-

a) The boundary wall/wind breaking wall of framed GI
sheet about 510 meters long and 20 feet height along
with siding has been constructed by the unit.
(Photographs is enclosed as Annexure-1 )

b) Approx. 400 nos. of old plants were found at the
eastern side (Rampurhat line) and western (Jasidih line)
side of the railway siding. Also, approx 100nos. of
saplings were found along the siding and in the coal
transportation route inside the siding. The proper
maintenance of the saplings should be ensured and
three tier plantations should be developed.
(Photographs is enclosed as Annexure-II)

¢) Approx. 600 meter long pucca garland drain has been
constructed along the railway coal track and 02 settling
pits have been made about 20 feet long 5 feet wide and
2 meter depth in the East and West directions. The
garland drain located near the boundary wall is under

construction. When asked the unit representative
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stated that it will be completed by 31/03/2023.
(Photographs is enclosed as Annexure-III)

d) Two vehicular water tankers of capacity 20 KL and 06
nos. of movable fog mist water cannons of range approx
25 meter have been provided at the railway siding to
control the fugitive emissions generated due to loading
and unloading and movement of heavy vehicles.
(Photographs is enclosed as Annexure-IV)

¢) PM10 analyzer has been installed in railway siding and
its data was found being transmitted on JSPCB server.
(Photographs is enclosed as Annexure-V)

f) Coal was not found being transported during the
inspection, but the representative of the unit informed
that the transportation of coal from mine to railway
siding is carried out in wet condition. The unit has
provided coal wetting facility at the exit point of the
mine for wetting the coal.

g) Railway siding was found not operative during
inspection, no coal loading vehicles were observed in
the railway siding. It was informed by the unit
representative that coal is transported by covered
trucks with tarpaulin.

h) Rain water harvesting is implemented.

i) From the siding loading and unloading of coal of M /s
Pachhwara North Coal Mine is being done whose CTO
is valid till 30/09/2023. (CTO Copy is enclosed as
Annexure- VI)

j) At the time of inspection, the coal dump was found
approx 50 meter away from the passenger track.

k) The AAQ and NMR data monitored on dated
17.09.2022 & 18.09.2022 and issued on 20.09.2022 by
JSPCB authorized and NABL accredited lab were
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analyzed. Minimum value of PM10 was observed
64.28ug/m3 and maximum value was 69.45ug/m3.
Which are within the limit (PM10 = 100pug/ma3)".
(Monitoring report is enclosed as Annexure VIII).

I) No process effluent is being generated.

m) D G Set(s) with acoustic enclosure has been installed.

The copy of the Letter No. 601 dated

24/02/2023 is enclosed herewith as
Annexure ‘A'.

n) From the perusal of the Current Inspection Report of the
Dumka Goods Shed the compliance status is satisfactory.

In light of the above, the Hon'ble Tribunal may be
pleased to dispose of the Matter.

(Yatindr mar Das)

Member Se¢retary,
SPCB, Jharkhand
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: HED, Occupier Name :Sanj Kumar, Mauza
District -DUMKA, was ; > Ay :
; > nspected by the i :
A . oli y undersign of JSPCB Regional

status of CTO i i board’
14718025/2022/198dated 31-12-2022valid till o .

Stone Chips - 1,85,000 MT/Month and Cogl
were found en Jaled zz-&-'.u?a'

Condition(s)
(A) Specific Conditions :

-RASHIKPUR , P S -DUMKA 3
Office-cum-Labo
31/03/2023 fi g

- or production capacity-
-6,25,000 MT/Month . During ins

ratory, Dumka to
No. JSPGB/RO/DMK/CTO-
Loading and Unloading of
pection following observation

Compliance

1. That, the occupier shall, comply with all the conditions as directed in
the JSPCB letter memo. no. B2315 dated 09.1 1.2022 by 31st December,
2022. If the unit is found to be non-complied with respect to these
conditions as stated in the referred letter then environmental compgnsation

will be imposed from the date when the directions was issued for the first
time.

(i) The boundary wall/wind
breaking wall of framed GI sheet
about 510 meters long and 20 feet

hight along with siding has been

constructed by the  unit(
Photographs is enclosed as
Annexure-)

(ii)  Approx 400 nos. of old

plants were found at the eastern
side (Rampurhat line) and western
(Jasidih lin€) side of the railway
siding. Also approx 100 nos. of
saplings were found along the
siding and in the coal
transportation route inside the
siding. The proper maintenance of
the saplings should be ensured and
three tier plantations should be
developed.  (Photographs is
enclosed as Annexure-II)

(iii) Approx 600 meter long
pucca garland drain has been
constructed along the railway coal
track and 02 settling pits have
been made about 20 feet long 5 feet
wide and 2 meter depth in the east
and west directions. The garland
drain located near the boundary
wall is under construction.when
asked the unit representative stated
that it will be completed by
31/03/2023.  (Photographs  is
enclosed as Annexure-11I)
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(ivy Two  vehicular  water
tankers of capacity 20 KL and 06
nos. of movable fog mist water
cannons of range approx 25 meter
have been provided at the railway
siding to control the fugitive
emissions generated due to loading
and unloading and movement of
heavy vehicles. (Photographs is
enclosed as Annexure-IV)

) PMI0 analyzer has been
installed in railway siding and its
data was found being transmitted
on JSPCB server.(Photographs is
enclosed as Annexure-V)

(vij Coal was not found being
transported during the inspection,
but the representative of the unit
informed that the transportation of
coal from mine to railway siding is
carried out in wet condition. The
unit has provided coal wetting
facility at the exit point of the mine
for wetting the coal.

(vii) Railway siding was found
not operative during inspection,No
coal loading wvehicles were
observed in the railway siding. It
was informed by the unit
representative  that coal s
transported by covered trucks with
tarpaulin.

(viii) Rain water harvesting is
implemented.

That, i occupier is found violating the Consent to Operate at any
. int of gm“fduﬁ::g inspection of the plant by the competent authority,
E:,e Consent to Operate shall be revoked as per provision of the acts.

Agreed

3. That, the occupier shall comply all the conditions laid down in CTE and

————

CTO

4. That, the occupier shall install fixed type mist fog water sprinklers to

i i i ing during
lace in the premises to impart water spraying
fg::izizlguﬁyogding of materials and shall keep in good operate able

condition at all the times.

Two vehicular water tankers of
capacity 20 KL and 06 nos. of
movable fog mist water cannons of
range approx 25 meter have been
provided at the railway siding to

control the fugitive emissions

¥
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generated due to loading and
unloading and movement of heavy
vehicles.

5. That, the occupier shall transport
vehicles with tarpaulin sheet. port the Coal by leak proof and covered

Railway siding was found not
operative during inspection, No
coal loading vehicles were observed
in the railway siding. It was
informed by the unit representative
that coal is transported by covered
trucks with tarpaulin.

6. Th?l, the occupier shall procure/purchase raw material from those
supphfns who have valid consent to operate of the concerned State
Pollution Control Board and intimate the Board Head Quarter and

Regional Office accordingly.

From the siding loading and
unloading of coal of
M/SPACHHWARA NORTH

COAL MINE is being done whose
CTO is valid till 30/09/2023.(CTO

Copy is enclosed as Annexure-VI)

| 7. That, the occupier shall submit Ambient air quality and Noise level
monitoring reports within the consent period.

PM 10 analyzer has been installed in
railway siding and its data is being
transmitted on JSPCB server.
Ensured to submit the AAQR and
NMR report within the consent
period.

At the time of inspection the coal

8. That, the occupier shall dump the coal at least 50 meter away from the

dump were found approx 50 meter

should construct garl

track.
away from the passengertrack.

9. That, the occupier shall maintain a detailed record of account of raw A detailed re.cord in this regard has
material's purchase, ensure local transport by covered trucks and longer been maintained by the occupier.
distances by covered railway wagons and shall submit the copies of And the related documents have
documents to concerned Board/Regional Officer & District Mining been pmermd at the time of site
Officer every month. inspection.Related ~documents 1S

enclosed as Annexure -VII)
70, That, the occupier shall keep surface run off within the premises and | Approx 600 meter long pucca
i ing pit for this se. garland drain has been constructed
and drain and settinE P putpe along the railway coal track and 02

settling pits have been made about
20 feet long 5 feet wide and 2
meter depth in the east and west
directions. The garland drain
located near the boundary wall is
under construction. When asked the
unit representative stated that it will
be completed by 31/03/2023.

the boundary wall in some

11. That, the occupier shall cons!ruct
remaining portion of railway siding.

Earlier approx 380 meter long and
20 feet hight boundary wall of GI
sheet was constructed by the
unit.The upit has constructed
remaining portion of approx 130
meter boundary wall of framed GI

sheet.

Approx 600 meter long puccﬂ

garland drain in some port

12. That, the occupier shall construct a katchha

-
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garland drain has been constructed
along the railway coal track and 02
settling pits have been made about
20 feet long 5 feet wide and 2
) meter depth in the east and west
' directions. The garland drain
located near the boundary wall is
under construction. When asked the
unit representative stated that it will
be completed by 31/03/2023.
Approx 100 nos. ofold plants were
found at the eastem side
(Rampurhat line) and western
(Jasidih line) side of the railway
siding. Also approx 100 nos. of
saplings were found along the
siding and in the coal transportation
route inside the siding.The proper
maintenance of the saplings should
be ensured and three tier plantation
should be developed.
14. That, the occupier shall submit online applications for renewal.of Not applied.
consent under section 21 of the Air (Prevention & Control of Pollution)
Act, 1981 again 120 days prior to the date of expiry of this consent i.e.
31.03.2023 with requisite fee and documents showing compliance of all of

of the railway siding,

13_. That, the occupier shall do More nos. of tree plantation along the
railway siding with proper maintenance.

the above conditions.

15. That, the occupier shall keep good operatable conditions of all the fog | Two vehicular water tankers of

mist cannon and vehicular water tanker and operate the same capacity 20 KL and 06 nos. of

continuously. movable fog mist water cannons of
range approx 25 meter have been
provided at sthe railway siding to
control the fugitive emissions
generated due to loading and
unloading and movement of heavy
vehicles.

(B) General Conditions :

- — : : i i The AAQ and NMR data
() Ths, tl?e occupier shall maintain the National Ambient An ity monitorchon dated-17.09.2022
Standard given . & 18.09.2022 and issued on
20.09.2022 by JSPCB
T authorized and NABL
accredited lab were analyzed.
Minimum value of PM10 was
observed 64.28ug/m* and
maximum value was
69.45ug/m®. Which are within
the limit (PM10 =
100pg/m*)”(Monitoring report is
enclosed as Annexure-VIII)

¥
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PMI10 analyzer has been
installed in railway siding and
its data is being transmitted on
JSPCB server for monitoring of
AAQ data.

(2) That, the occupier shall maintain the emission quality with
standard and the quantity, € emission quality W!thu? the

The AAQ and NMR data
monitored on dated-17.09.2022
& 18.09.2022 and issued on
20.09.2022 by JSPCB
authorized and NABL
accredited lab were analyzed.
Minimum value of PM10 was
observed 64.28g/m* and
maximum value was
69.45ug/m*. Which are within
the limit (PM10 = 100pg/m*)”

PM10 analyzer has been
installed in railway siding and
its data is being transmitted on
JSPCB server for monitoring of
AAQ data.

(3) That, the occupier shall keep process effluent in close-circuit and the
quality of effluent from other sources in conformity with the standard (s)

and the discharge quantity .

No process effluent is being
generated.

(4) That, the occupier shall dispose of solid wastes as follows:

NA

(5) That, the occupier shall keep D G Set(s) within acoustic enclosure
and shall keep the height(s) of exhaust pipe(s) as per Central Pollution

D G Set(s) with acoustic
enclosure has been installed.

Control Board norm.
(6) That, the occupier shall install and maintain Central Ground Water

Rain water harvesting is

Board/ State Ground Water Directorate approved system of rain water implememefi
harvesting-cum-ground water recharge and submit the photographic view
of the structures within a month.

Approx 300 nos. of old plants

(7) That, the occupier shall grow and maintain greenery of the project in
the periphery and other available spaces and shall continue enhancing its
plant density and biodiversity.

were found at the eastern side
(Rampurhat line) and western
(Jasidih line) side of the railway
siding. Also approx 100 nos. of
saplings were found along the
siding and in the coal
transportation route inside the
siding. The proper maintenance
of the saplings should be
ensured and three tier plantation
should be developed.

gmﬂ:w stg:_:chuipier shall submit environmental statement with
chiometric calculations anal reports, every year latest
by 30th September of the next financial yearyg.ﬁ > i

Not submitted.

(9) That, the occupier shall submit report(s) duly monitored and issued

The AAQ,and NMR data

|
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by an NABL accredited / 1SO 900 '
. 1:2008 and OHSAS 18001 ;
certified la! : . 001:2007
g gor?tofy In compliance sub-para (2), (3), (4) and (5) of :m;n;ogdz: n dated-17.09.2022
paragraph 3 of this CTO yearly at required periodicity. 22022 and issued on

20.09.2022 by JSPCB
authorized and NABL
accredited lab were analyzed.
Minimum value of PM10 was
observed  64.28ug/m®  and
maximum value was
69.45ug/m®. Which are within
the limit (PM10 = 100pg/m?®)”

(10) That, Ehis CTO is valid subjected to the validity of mining
Lease/Mining Plan/Ecofriendly/Environmental Clearance, if applicable.

In case of no renewal of Mining Lease/Mining Plan, this consent shall be
treated as revoked automatically.

(11) That, this CTO is issued from the environmental angle only and
does not absolve the occupier from other statutory obligations prescribed
under any other law or any other instrument in force. The sole and
complete responsibility to comply with these conditions laid down in all
other laws for the timebeing in force, rests with the industry/ unit/
occupier.

(12) That, this CTO shall not in any way, adversely affect or jeopardize
the legal proceeding , if any, instituted in the past or that could be ,
instituted against you by the State Board for violation of the provisions of
the Act or the Rules made there under.

(13) That, the occupier shall comply with all applicable provisions of the
Water (Prevention & Control of Pollution) Act, 1974; the Water
(Prevention & Control of Pollution) Cess Act, 1977, the Air (Preyennon
& Control of Pollution) Act, 1981; and the Environment (Protection) Act,
1986 and Rules made there under.

(Amul Kumar Soren)
Con. Ex.

el

(Kamlakant Pathak)
Regional Officer
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JHARKHAND STAT;! ZgLLUTION CONTROL BOARD @

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

Ref No. JSPCB/HO/RNC/CTO-10664163/2021/1187 Dated : 2021-09-28

Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

1.

Application (s) dated 2021-07-08 of PACHHWARA NORTH COAL MINE, Occupier Name :AMALESH
KUMAR for consent under section 25 (1)(b)/25 (1) (c)/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21(1) of the Air (Prevention & Control of Pollution) Act,1981..

Documents Relied Upon:

(a) The content of transfer of Environmental Clearance by MOEF & CC, Govt. of India vide Ref. No.-
J11015/236/2009-1A-I1, (M) dated 06.07.2015.

(b) The content of Consent to Establish (CTE),vide Ref. No. 760, dated 20.07.2018. of this office.

(c) The content of Consent to Operate (CTO), Ref No.-CTO-JSPCB/HO/RNC /CTO-8220779/2020/1669,
Dated-05.10.2020 for Coal -15 MTPA (as per EC) valid up to 30.09.2021 of this office.

(d) The content of Inspection Report (I/R), Ref No.-909/RO,JSPCB, Dumka, Dated 15.07.2021

(e) The content of transfer of CTE from M/s Bengal Emta Coal Mines Ltd. to M/s Pachhwara North Coal
Mine of The West Bengal Power Development Corporation Limited. At- Amrapara, P.O.+P.S.- Amrapara,
Distt.- Pakur.

The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -AS PER ENCLOSURE , P S ~-AMRAPARA |, District -PAKUR , as follows:

Project Site-Area Investment Product & Capacity Period of CTO

(Rs)

Plot Nos. Area Date of issue
To

Before As per EC 826.53 1368.31 Coal- 15 MTPA (as 30/09/2023
Expansion Ha (As Crore (as per EC)

per per EC)
CTE)

(A)

Specific Conditions:




S :I'his CTO is subject to compliance of the requir d7pZ-commissioning conditions as per time bound Z\_?)
-. programmer uploaded by unit vide Ref. No.WBPDCL/Director/Mining/520 dated 20.10.2018. (7~

2. That, the occupier shall if be found violating the Consent to Operate at any point of time during inspection
of the plant by the competent authority, the Consent to Operate shall be revoked as per provision of the acts.

3. That, the occupier shall reclaim mined out areas with OB and shall plant trees on them.
4. That, the occupier shall do Over Burden management properly as prescribed in environmental clearance;,

5. That, the occupier shall operate crushers at CHP with high efficiency bag filters, water sprinkling system
to check fugitive cmission.

6. That, the occupier maintain proper housckeeping within the premises.

7. That, the occupier shall inform to concerned Regional Office and Head Office, JSPC Board, at Ranchi
within 24 hrs from the time of closure or opening of the plant.

8. That, the occupier shall comply and submit point wise compliance report of condition of this Consent to
operate and Environmental Clearance on half yearly basis.

9. That, the occupier shall construct toe wall and garland drain around the OB dumps within six months.
10. That, the occupier shall construct catch drain, siltation pond retaining wall of appropriate size to arrest
silt & sediment flows from soil, OB dump and mineral dump within six months.

11. That, the occupier shall submit applications for renewal of consent under section 25/26 of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent with requisite fee and

documents showing compliance of all of the above conditions.

12. The occupier shall operate and maintain PM 10 analyzer and ensure data transmission to JSPCB server
failing which environmental compensation will be levied from the date of issue of CTO.

(B) General Conditions :

() That, the occupier shall maintain the National Ambient Air Quality Standard given below:
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Concentration in Ambient Air

SN Pollutant Time Weighted Industrial, Ecologically
Average Residential, Rural | Sensitive Areca
and Other Area (notified by
Central Govt.)
(1) (2) (3) 4) (5)
1. Sulphur Dioxide Annual 50 20
(S02), pg/m3 24 hours 80 80
2. Nitrogen Dioxide Annual 40 30
(NO2), pg/m3 24 hours 80 80
3. Particulate Matter Annual 60 60
(size less than 10 24 hours 100 100
pm) or PM10,
pg/m3
4. Particulate Matter Annual 40 40
(size less than 2.5 24 hours 60 60
pm) or PM2.5,
pg/m3
S Ozone(03), 8 hours 100 100
pg/m3 1 hour 180 180
6. Lead (Pb) pg/m3 Annual 0.50 0.50
24 hours 1.0 1.0
7. Carbon Monoxide 8 hours 02 02
(CO) mg/m3 1 hour 04 04
8. Ammonia (NH3) Annual 100 100
pg/m3 24 hours 400 400
9. Benzene (C6H6) Annual 05 05
pg/m3
10. Benzo(a) Annual 01 01
Pyrene(BaP)
Particulate Phase
only ng/m3
1. Arsenic (As) Annual 06 06
ng/m3
12. Nickel (Ni) Annual 20 20
ng/m3

Note : Serial no. 1 to 4 — Mandatory
Serial no. 5 to 12 As applicable for specific type of industry.
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(3)

G

(3)

(6)

(7)

(8)
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That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

SN Parameter Standard
Particulate Matter 100 pg/ Nm3
Sulphur Dioxide 80 ug/ Nm3
Oxides of Nitrogen 80pg/ Nm3

That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s) and the discharge quantity as below:

SN Parameter Standard

1 Total Suspended Solids 100 mg/L
2 BOD 30 mg/L
3 COD 250 mg/L
4 Oil & Grease 10 mg/L

That, the occupier shall dispose of solid wastes as follows:
SN Waste Type Mode of Disposal
1 Hazardous Carbonaceous Wastes | In co-processing in high
temperature furnaces or Kilns.
2 Hazardous Non-Carbonaceous In TSDF
Wastes

3 Non-Carbonaceous Non- As a substitute of soil or Mineral

Hazardous solid wastes/ Mine
Over Burden

That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

That, the occupier shall submit environmental statement with supporting stoichiometric calculations

analyses reports, every year latest by 30th September of the next financial year.
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(9) That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of
paragraph 3 of this CTO yearly at required periodicity.

(10) That, this CTO is valid subjected to the validity of mining Lease/Mining
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

(11) That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industry/ unit/ occupier.

(12) That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding , if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(13) That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules
made there under.

4. That, this CTO shall not absolve the occupier from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for the time being in force.

5.  That, this CTO is being issued on the basis of information/ documents/ certificate submitted by the
unit. This CTO will be revoked if any of the information/documents/certificates/undertaking given
by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7 The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent. i b

- Digitally signed by
Yatl nd ra Yatindra Kumar Das

Date: 2021.09.28

This is issued with the approval of the Competent authority Kumar Das 08:53:10 +05'30"
(Yatindra Kumar Das)
Member Secretary

Memo No. ;: JISPCB/HO/RNC/CTO- Dated : 2021-09-28
10664163/2021/1187

Copy to: M/s PACHHWARA NORTH COAL MINE, At+PO- AMRAPARA, PS- AMRAPARA,
DIST-PAKUR/ Director of Industry, Government of Jharkhand, Ranchi/ Director of Mines, Government of
Jharkhand, Ranchi/ Deputy Commissioner, Pakur/ Chief Inspector of Factories, Ranchi/ D.F.O., Pakur/
D.M.O., Pakur/ Regional Officer, Jharkhand State Pollution Control Board, Dumka for information &
necessary action.

. Digitally signed )
Yatindra Y;?il::lg Kumar ’S’Ls (Yatindra Kumar Das)
Kumar Das Dt 2021.0928 Member Secretary

08:52:43 +05'30'
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1 29 | WBPD/WBPD BTPC 59/COAL 59
2 30 | WBPD /WBPD BTPC 61/coal 61
3 31 | WBPD /WBPD BTPC 58/coal 58
4 32 | wbpd lwbpd BTPC 58/coal/BOBRN 58
5 33 | wbpd iwbpd BTPC 59/coal /BOBRN 59
6 34 | wbpd /wbpd BTPC 60/coal [BOBRN 60
7 35 | wbpd /wbpd BTPC 60/coallBOBRN 60
8 36 | wbpd /wbpd BTPT 59/coal /boxn 59
9 37 wbpd/wbpd BTPC 59/coal IBOBRN 59
10 38 | WBPD /WBPD BTPC 59/coallBOBRN 59
1 39 | wbpd /wbpd BTPC 59/coal/BOBRN 59
12 40 wbpd/wbpd BTPC 59/coal/BOBRN 59
13 41 | WBPD /WBPD BTPC 59/coal/BOBRN 59
14 42 wbpd Iwbpd BTPC 59/coal/BOBRN 59
15 43 wbpd/wbpd BTPC 59/coallBOBRN 59
BTMT diverted

16 44 wbpd /wbpd BTPC 59/coallBOBRN 59
17 45 whb BTPC 59/coal/BOBRN 59
18 47 | WBPD /WBPD BTPC 59/coal IBOBRN 59
19 48 | wbpd /wbpd BTPC 59/coal/BOBRN 59
20 49 | wbpd /wbpd BTPC 59/coal/lBOBRN 59
21 50 wbpd/wbpd BTPC 59/coal/lBOBRN 59
22 51 | WBPD /'WBPD BTPC 59/Coal /BOBRN 59
23 52 | wbpd /wbpd BTPC 59/coal IBOBRN 59
24 53 | wbpd iwbpd STPS 59/Coal /BOBRN 59
25 54 | wbpd /wbpd BTPC 59/coallBOBRN 59
26 57 | WBPD/ WBPD KPPS 59/coal/BOBRN 59
27 55 | WBPD/ WBPD BTPC 59/coal/BOBRN 59
28 56 | WBPD/ WBPD BTPC 59/coal/BOBRN 59
30 58 | WBPD/ WBPD BTPC 59/coal/lBOBRN

3 60 | WBPD/ WBPD BTPC 59/coal/lBOBRN

32 61 | WBPD/ WBPD BTPC 59/coal/BOBRN

33 62 | wbpd iwbpd BTPC 59/coal/BOBRN

34 63 | wbpd iwbpd BTMT 59/coal IBOXN
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55.001/01.09.22 01/10:42 14:00 01/09/22 | 14:00 02/09/22 | 11:45 02/09/22 | 11:45 02/09/22
56.001/02.09.22 01/20:15 20:30 02/09/22 20:30 03/09/22 | 17:1503/09/22 | 17:15 03/09/22
57.001/03.09.22 01/20:00 21:00 03/09/22 21:00/04.09.22 | 07:00/04.09.22 | 07:00/04.09.22
58.001/04.09.22 01/9:44 11:00/04.09.22 11:00/05.09.22 | 15:30/04.09.22 | 15:30/04.09.22
59.001/04.09.22 02/17:20 18:00/04.09.22 18:00/05.09.22 | 22:30/04.09.22 | 22:30/05.09.22
60.001/05.09.22 01/07:03 07:30/05.09.22 19:30/05.09.22 | 17:00/05.09.22 | 17:00/05.09.22
61.001/05.09.22 01/20:52 22:00/05.09.22 10:00/06.09.22 | 00:10/06.09.222 | 00:10/06.09.22
63.001/06.09.22 01/10:22 10:30/06.09.22 22:30/06.09.22 | 10:40/06.09.22 | 10:40/06.09.22
62.001/06.09.22 01/05:11 08:00/06.09.22 20:00/06.09.22 | 20:00/06.09.22 | 20:00/06.09.22
64.001/06.09.22 03/22:35 23:00/06.09.22 11:00/07.09.22 | 06:30/06.09.22 | 06:30/06.09.22
65.001/07.09.22 01/10:35 11:00/07.09.22 11:00/08/09/22 | 13:00/07.09.22 | 13:00/07.09.22
66.001/07.09.22 02/17:48 20:00/07.09.22 08:00/08.09.22 | 02:00/08.09.22 | 02:00/08.09.22
67.001/08.07.22 01/12:14 14:00/08.09.22 02:00/08.09.22 | 15:00/08.09.22 | 15:00/08.09.22
68.001/08.09.22 02/22:10 23:00/08.09.22 23:00/09.09.22 | 06:00/09.09.22 | 06:00/09.09.22
69.001/09.09.22 01/10:54 12:00/09.09.22 00:00/09.09.22 | 16:00/09.09.22 | 16:00/09.09.22
diverted diverted diverted diverted diverted diverted
71.001/09.09.22 03/21:03 22:00/09.09.22 10:00/10.09.22 | 01:00/10.09.22 | 01:00/10.09.22
72.001/10.09.22 01/08:54 09:00/10.09.22 21:00/10.09.22 | 10:30/10.09.22 | 10:30/10.09.22
73.001/10.09.22 02/22:17 23:00/10.09.22 11:00/11.09.22 | 08:00/11.09.22 | 08:00/11.09.22
74.001/11.09.22 01/12:53 14.00/11.09.22 02:00/12.09.22 | 21:00/12.09.22 | 21:00/12.09.22
75.001/12.09.22 01/04:30 08:00/12.09.22 20:00/12.09.22 | 13:00/12.09.22 | 13:00/12.09.22
76.001/12.09.22 02/12:40 15:00/12.09.22 03:00/13.09.22 | 20:15/12.09.22 | 20:15/12.09.22
77.001/12.09.22 03/22:29 23:00/12.09.22 11:00/13.09.22 | 10:15/13.09.22 | 10:15/13.09.22
78.001/13.09.22 01/06:07 07:00/13.09.22 19:00/13.09.22 | 13:45/13.09.22 | 13:45/13.09.22
79.001/13.09.22 02/11:51 13:00/13.09.22 01:00/14.09.22 | 19:30/13.09.22 | 19:30/13.09.22
80.001/13.09.22 04/17:11 18:00/13.09.22 06.00/14.09.22 | 06:00/14.09.22 | 12:15/14.09.22
85.001/14.09.22 03/10:51 12:00/14.09.22 00:00/14.09.22 | 16:15/14.09.22 | 16:15/14.09.22
82.001/13.09.22 05/21:38 23:00/13.09.22 11:00/14.09.22 | 11:00/14.09.22 | 21:50/14.09.22
83 001!14.09.22 : 07:00/14.09,

P T
]

_UDirect loadiny

19: 00!14.09.22

7 | not

03:45!15.09.22

19: 00:'14 09.22

84.001!14.09.22 02/10:09 21:00/14.09.22 09: 00]15.09.22 13 00!15 09.22 13 00/15. 09 22
87.001/15.09.22 02/09:23 11:00/15.09.22 23:00/15.09.22 | 18:30/15.09.22 | 18:30/15.09.22
88.001/15.09.22 03/14:11 15:00/15.09.22 03:00/15.09.22 | 21:50/15.09.22 | 21:50/15.09.22
89.001/15.09.22 04/21:34 23:00/15.09.22 11:00/16.09.22 | 04:00/16.09.22 | 04:00/16.09.22
90.001/16.09.22 01/08:44 10:00/16.09.22 22:00/16.09.22 | 16:00/16.09.22 | 16:00/16.09.22
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16:15 02/09/22

19:30 03/09/22

nil

10-00/04.09.22

17:45/04.09.22

02:30/05.09.22

19:55/05.09.22

nil

03:00/06.08.22

nil

14:00/06.09.22

23:00/06.09.22

09:40/07.09.22

nil

16:40/07.09.22

nil

06:50/08.09.22

nil

18:00/08.09.22

09:00/09.09.022

19:15/09.09.22

=
nil

diverted

diverted

03:30/10.09.22

nil

12:50/10.09.22

12:30/11.09.22

23:30/12.09.22 nil
15:45/12.09.22 nil
23:00/12.09.22 nil
12:30/13.09.22 nil
16:45/13.09.22 nil
22:35/13.09.22 nil
14:30/14.09.52 nil
19:20/14.09.22 nil

23:50/14.09.22

nil

15:40/15.09.22

21:30/15.09.22 nil
23:50/15.09.22 nil
07:30/16.09.22 nil

18:40/16.09.22

nil

1752561

1753218

1720863

1718988

1602701

1903734

1723677

2824708

1935620

1724615

1751342

1748435

1750404
1752280

194016

925350

1722739

1754155

1752280

1721332

1695543
1749466
1755093
1750404

2427213

1757719

3330908

1749466

1693198

1691792

1749466

1716174

1722270

1765183
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|Weight at time &date

Actual placed

HRNS 03:13/14.09.22

HRNS 06:15/15.09.22

HRNS 10:52/15.09.22
=" |

HRNS 18:51/15.09.22

HRNS 00:35/16.09.22

HRNS 05:54/16.09.22

HRNS 14:55/16.09.22

RPH 23:44/17.09.22
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35 | 64 | wbpd /wbpd STPS 59/coal/BOBRN 59
36 | 65 | wbpd /wbpd BTPC 59/coal/BOBRN 59
37 | 66 | wbpd/wbpd BTPC 59/coal/BOBRN 59
38 | 67 KPPS 59/coal/BOBRN 59
40 | 69 | wbpd/wbpd BTPC 59/coal/BOBRN 59
41 | 70 | wbpd /wbpd BTPC 59/coal/BOBRN 59
42 | 72 | wbpd /wbpd BTMT 59/coal/BOXN 59
43 | 71 | wbpd wbpd BTPC 59/coal/BOBRN 59
44 | 73 | wbpd wbpd BTPC 59/coal/BOBRN 59
45 | 74 | wbpd wbpd KPPS 59/coal/BOXN 59
46 | 75 | wbpdiw BTPC 59/coal/BOBRN 59
49 | 77 | w BTPC 59/coal/BOBRN 59
50 | 80 | wbpdiwb BTPC 59/coal/BOBRN 59
52 | 82 | wbpdiwbpd BTPC 59/coal/BOBRN 59
53 | 83 | wh KPPS 59/coal/BOBRN 59
55 | 85 | whbpd iwbpd KPPS 59/coallBOXN 59
56 | 86 | wbpd /wbpd BTPC 59/coal/BOBRN 59
57 | 87 | w KPPS 59/coal/BOBRN 59
60 | 90 | wb KPPS 59/coal/BOBRN 59
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91.001/16,09.22 | 0219:42 | 21:00116.09.22 | 09:00/17.09.22 | 21:30/16.09.22 | 21:30/16.09.22
92.001/17.09.22 01/03:34 06:00/17.09.22 18:00/17.09.22 09:00/17.09.22 | 09:00/17.09.22
94.001/17.09.22 03/22:43 23:00/17.09.22 11:00/18.09.22 23:30/17.09.22 | 23:30/17.09.22
93.001/17.09.22 02/21:47 08:00/17.09.22 20: 00[13 09.22 14:00’13.09.22 14:00/17.09.22
 95.001/17.09.22 | 04/22:45 |DIRECT LOADING| no Stacking i  21:00/18.09.22
96.001/18.09.22 01/20:36 21:00/18.09.22 09:00/19.09.22 04 40/19. 09 22 04:40/19.09.22
97.001/19.09.22 | 01/05:04 | 09:00/19.09.22 | 21:00/19.09.22 | 10:15(19.9.22 | 10:15/19.9.22
99.001/19.09.22 03/12:46 18:00/19.09.22 06:00/19.09.22 21:30/19.09.22 | 21:30/19.09.22
98.001/19.09.22 02/08:01 12:00/19.09.22 00:00/19.09.22 00:00/19.09.22 | 07:30/19.09.22
100.001/19.09.22 04/17:11 08:00/19.09.22 20:00/19.09.22 14:15/20.09.22 | 14:15/20.09.22
101.001/20.09.22 01/11:18 17:00/20.09.22 05:00/20.09.22 20:15/20.09.22 | 20:15/20.09.22
102.001[20.09.2? 02/21:30 22:00/20.09.22 10:00/21.09.22 03:10[21.09.22 03 10f21 09 22

22 00121 09.22

03:1 512109:22

10 00!22 09,22

108.001!22 09. 22 02/09:04 10 00.'22.09 22 22:00!22.09.22 12:30/22.09.22 12'30!22 09 22
109. 001!22 09 22 703!14 56 17:00/22.09.22 05:00!23.09.22_ 18:30!22.09.22 18:30/22.09.22
110001220922 | | directloading | | = |21:402209.22
111.001/22.09.22 04/22:39 23:00/22.09.22 11:00/22.09.22 03 35/23.09.22 | 03:35/23.09.22
112.001/23.09.22 01/07:39 08:00/23.09.22 20:00/23.09.22 12:30/23.09.22 | 12:30/23.09.22
113 001!23 09.22 02/11:12 15:00!23.09.22 03:00!23.09.22 18: 30123 09.22 18:30/23.09.22
02/09: 10 10 00124 09.22 22 00/24.09.22 15 30!24 09.22 15'30)‘24 09.22
01/05:47 | direct loading | direct foading ] 06:0025.00.22
0.001/25.09.22 |  03/14:45 | dlmtw | directloading | 15:40/25.09.22
117 001{24 09.22 03/21:16 23:00/24.09.22 11:00/25.09.22 11:00/25.09.22 | 21:30/25.09.22
121 001125 09 22 | 5 ! 23 00!25 09 22 11:00/28.09.22 05:10/26.09.22 05:10[26.09:22

APENG 29 | O 1 dire 'K'-;'-a-f': 02 _:.ii m%

02/16:48 _ Mhm— _direct loading .;.

125 001!26 0?._22 _ 05-!21_29 J 22:00126.09.22 11:00/27.09.22 04 10!27.09_22 04 1mz7 0922
126 001121 09. 22 01/04:28 10:00/27.09.22 22:00/27.09.22 16:30/27.09.22 16:30!27.09.22




23'00]20 09.22
-EI-

08:00/23.09.22

15:00/23.09.22

“‘
-!ﬂ-
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HRNS 09:00/17.09.22

HRNS 21:24/17.09.22

HRNS 10:38/18.09.22

HRNS 00:42/19.09.22

RPH 18:24/19.09.22

HRNS 18:59/19.09.22

HRNS 05:52/19.09.22

HRNS 14:49/20.09.22

HRNS 20:15/20.09.22

HRNS 04:02/21.09.22

RPH 12:32/21.09.22

RPH 06:58/21.09.22

RPH 13:50/22.09.22

RPH 22:06/22.09.22

RPH 02:20/23.09.22 55

HRNS 14:23/23.09.22

HRNS 18:51/23.09.22

RPH 05:10/24.09.22

RPH 02:18/25.09.22

HRNS 05:54/26.09.22

RPH 15:12/26.09.22

HRNS 10:35/27.09.22

RPH 02:18/28.09.22

s
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GRAND TOTAL | 329329.8 179964089
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abz Ly lets atant thinking dautm;u toccomnoas
Recognized by JSPCB, Ranchi
E nvnronmenta IConsultanc 7‘ BV [E4Ah accredited by NABL, ISOEC 170625:2047
TEST REPORT
Name of Industry | Dumka Goods Shed ULR No. TC994822000000667
Address Dumka Railway Station, Dumka Particular of the Plant | Railway Goods Shed (Eastern
_ _| District- Dumka, State- Jharkhand o Raijway)
Date of Sampling | 17.09.2022 to 18.09.2022 Sample Collected by Vivek Kumar Malakar & Team
Type of Sample | Suspended Dust and Gases Sample condition Sealed and Preserved
Sample Details Ambient Air Sample Drawn By Sabz Care Lab
Sample ID SCECPL/TR/22/247/AA-213 ‘Worlk order No.- C.4/Pollution Control/ASN dated
16.09.2022
Period of Analysis | 19.09.2022 to 20.09.2022 Remarks
Report Reiease Date | 20109.2022
A. GENERAL INFORMATION ‘

Location of Sampling: Location-1: Near Pillar No.-1032(Coordinates- 24°1720.9"N to 87°15'37.1"E)
Location- 2: Near Pillar No.-1016 (Coordinates- 24°17'20.9"N to 87°1537.1"E)
Location- 3; Near Pillar No.-1010 (Coordinates- 24°17'24.4"N to 87°1520.8"E)

Duration of S

ampling: 24 hours

B.METEOROLOGICAL INFORMATION

1. Average Ambient Temperature (°C) : 29.5

. 2. Relative Humidity (%) : 846

3. Barometric Pressure (mbar ) : 1005

4. Weather condition : Cloudy
C.TEST RESULTS

PARAMETERS | UNIT TEST RESULTS | RESULTS | RESULTS | Average | Requircments

- METHOD (Location-1)_ | (Lecation-2) | (Lecation-3) sl“:?c"rg“
IM”PMM:“M"““ pghn® | 1S5182 Part2d) | 3872 3538 3663 691 | 60 Qg |
L“P““’"‘“M Matter | oi® | 15 5182 Part 23) 6945 64.28 67.93 67.22 100 (ug/m®) |

10
SS“"“'O! urDioxideas | o | [Ss102at2) | 2232 1696 20.54 1994 | 80 (ught®)
:0:'““""" Dioxideas | | om® | 1S S182(Part 6) 26.54 2428 2258 2447 | 80 (ughn)
#2% END OF REPORT ***

Remarks: The ambient air quality with respect to Particulate matters, SO, and NQO, are within the
prescribed National Ambient Air Quality Standard.
o  Test values are reported based on the samples received. .
o Samples will be destroyed after 15 days from date of issnes of the Test Report subject to nature of

ISO 9001 : 2015 CERTIFIED COMPANY : OHSAS : 45001 : 2018 CERTIFIED LAB

Registered Office : Aarti Bhawan, Bawan Bighas, PO- Madhupur, Dist-Deoghar-815353 (Jharkhand)
Contact : 09334315731, 07@3948_389. e-gmlé scecpimdp@gmail.com
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Remarks-

o dB(A) Ly & L, denotes the time weighted average of the level of sound in decibels on scale(A) in day and
night respectively and L., denotes average of 24 hours which is relatable to human hearing.

Sabz Care bets stant dhining aloat watens for tocsomnacs
- Recognized by JSPCB, Ranchi
[Environmental) @onsultanc 7‘ Etdsy  Accredited by NABL, ISOIEC 17025:2017
TEST REPORT
Name of Industry | Dumka Goods Shed ULR No. TC994822000000668
Address Dumka Railway Station, Dumka Type of Industry Railway Goods Shed (Eastern
District- Dumka, State- Jharkhand Railway)
Date of Study 17.09.2022 to 18.09.2022 Sample Collected By | Vivek Kr. Malakar
Sample ID SCECPL/TR/22/247/NR-147 Time of Duration 24 Hours
Sample Drawn by | Sabz Care Lab Work order No.- C.4/Pollution Control/ASN
dated 16.09.2022
Sample details Ambient Noise Remarks '
Method No. 15:9989-2014 Report Release Date | 20,09.2022
Limit in Leq dB(A) '
S FOR
INDUSTRIAL WORKERS
CATEGORY OF NIGHT Exposure time Limit in
8L AREA DAYTIME | opup Gnhoursper |  dB(A)
1. | Indusirial Area 75 70 dnsy) -
2. . | Commercial Area 65 55 2 ‘93
3. Residential Area 55 45 ? gg
4. Silence Zone 50 40 . 73 102
*Day time is reckoned in between 6:00 A.M. & 10:00 P.M. "‘ 105
* Night time is reckoned in between 10:00 P.M. & 6:00 A.M. 11),’136 ;‘l”l‘
1/32 114
AMBIENT NOISE QUALITY REPORT
NOISE LEVEL IN dB(A)
Sampling Location e e | L-Mesn | Ln-Mean
Minimum (Day) (Night) LyMean | Maximum
1. Near Pillar No.-1032
(Coordinates- 24°1720.9"N to 87°1537.1"E) 23 e 60.7 s 85
2. Near Pillar No.-1016
(Coordinates- 24°1720.9"N to 87°1537.1"E) B 78 263 7.6 s
3. Near Pillar No.-1010
(Coordinsses- 24°1724.4°N 10 S 1520.8°E) 57.4 74.0 58.9 72.8 79.7
=&+ END OF REPORT

ISO 8001 : 2015 CERTIFIED COMPANY : OHSAS : 45001 : 2018 CERTIFIED LAB

Registered Office : Aarti Bhawan, Bawan Bighas, PO- Madhupur, Dist-Deoghar-815353 (Jharkhand)
Contact : 09334315731, 07563048389, e-mail : scecpimdp@gmail.com



